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~ BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
e PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 66 OF 2025
| IN
| ORIGINAL APPLICATION NO. 492 OF 2022

IN THE MATTER OF:

GREEN WOOD CITY VILLA JAN
WELFARE SOCIETY THROUGH

VERSUS

GODWIN CONSTRUCTION COMPANY

PVT. LTD. THROUGH ITS DIRECTOR
& ORS. .....RESPONDENTS

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION
CONTROL BOARD

|, Rajendra Prasad, S/o. late Shri Vishnu Ram, aged about 58
years, Regional Officer, Uttar Pradesh Pollution Control Board,
Meerut, U.P. at present at New Delhi do hereby solemnly affirm

and declare as under:

s 18 That | in the abovenoted capacity, am well conversant with
the facts and records of the present case and being
authorized by U.P. Pollution Control Board, hence am

competent to swear this affidavit.

2. That in the abovenoted Original Application this Hon’ble
Tribunal pronounced the judgment on 04.03.2025 wherein

certain directions have been issued.
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That for compliance of the said directions affidavit dated
25.09.2025 has been filed on 27.09.2025 on behalf of U.P.
Pollution Control Board wherein it has been stated that the
Project Proponent has not deposited the amount of Rs. 10
Crores imposed as Environment Compensation by this
Hon’ble Tribunal, hence letter dated 30.06.2025 has been
issued to District Magistrate, Meerut to recover the same.

That in reply to the same, report dated 29.10.2025
submitted by Collection Amin to the Tehsildar, Meerut was
sent wherein it was mentioned that though in the revenue
record the name of M/s. Godwin Construction Pvt. Ltd. has
been recorded on Khasra No. 1628 measuring 0.7080
hectares but the same is old residential colony and the land
has already been sold. It was further informed that the said
company has already been dissolved and delisted by
Government of India to Ministry of Corporate Affairs. It was
further informed that Hon’ble High Court.in case of demand
raised by MDA has held that such a demand cannot be
raised against the Ex Director and action can be taken
against the assets of the Company. True copy of the said
report is being enclosed herewith and marked as

Annexure-1.

That the sewage generated in the colony is being
connected with the sewer line of Meerut Development
Authority which is connected to the STP. As far as criminal
action is taken it is very humbly submitted that the Project
Proponent i.e. Godwin Construction Pvt. Ltd. has already

been dissolved long back before delivering of the judgment
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by this Hon'ble Tribunal on 04.03.2025. However, the
matter is being considered by the Board in this respect as
to what action can be taken in this regard.

6. That the above response is being filed for kind
consideration of this Hon’ble Tribunal and the U.P. Pollution
Control Board seek further time to consider this matter and
place the further compliance on record.

a4

DEPONENT

VERIFICATION:
\ Verified at Meerut on this the 15"ay of December, 2025 that the
| ‘:‘._“-- contents of above affidavit are true and correct to my knowledge

........

-1 based on records and information received and believed to be
true, no part of it is false and nothing material has been

vy

DEPONENT

LY B concealed therefrom.
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0 HIRT 3 273925261 / %) @Y axgeht &g SR fwam T e fRT Ho TR
mofeio ERT SRRTeR 27 Rides Riz arorar ader /o9 w1 Wl 98
I DT BRI G Y OGN AT 0 R @1 arow R | s R Rig
1Tt &RT HI0 3o 1 ATelY 3olTerars A Saa aqell AT 3 & fIwg Re aifer
AT }1—12470 /2023 i Rig arorar a9m we oife Jodio T 4 a7 DR
@1 T S /0 ST ATATe gATEET BT QAT SR WIRG AR s
13—04—2023 BT I RTIH IooiRag & fF “ In view thereof, the writ petition is
disposed of, directing the District Magistrate, Meerut, to proceed on the demand
notice against the assets of the Company i.e. fourth respondent, and not against the
petitioner (Ex-Director), provided the petitioner is liable otherwise being a personal
guarantor.
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Shiv Sagar Singh

Acvocate

High Court Chamber No. 39,
Office: G-11 Panch Shila Colony.
Nenvah Yusuf Road. Civil Lines,

Allahabear.

Cell- 9415614789, 9889040292
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Court No, - 42

Case :- WRIT - C No. - 12470 of 2023

Petitioner :- Jitendra Singh Bajwa

Respondent :- State Of U.P. And 4 Others _
Counsel for Petitioner :- Raghav Dcv Garg,Sr. Advocate
Counsel for Respondent :- CSC,Shiv prakash Gupta

Q-. Hon'ble Suneet 1

Heard leamed counsel for the parties.

The petitioner claims to be an Ex-Director of a company being
M/s Godwin Construction pvt. Ltd., Meerut (respondent no. 4).

Director of the Company on 10.04.2022. In this backdrop, it i
submitted that the impugned notice dated 15.03.2023, issued by
the second respondent Vice Chairman, Meerut Development
Authority, raising a demand notice to recover the dues against

<
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<

i

<

It is submitted that the petitioner resigned from the post of

— .

<

L

ad

T the Director of the Company, is per s¢ illegal.

It is submitted that the Company being a limited comuany, the
pirector of the Company cannot be held liable for the
outstanding dues / defaulc committed DY the Company Reliance
has been placed on the decision rendered DY Supreme Court 12
Rakesh Mahajan vs. State of U.P. and others, 2019 SCC
OnLine All 4766 : (2020) 2 All LJ 501.

Be that as it may, legal proposition is not being disputed by the
learned counsel for the respondents. He submitted that the
Development Authority would proceed against the assets of the
Company in accordance with Jaw.

In view thereof, the writ petition is disposed of, direcung the

- District Magistrate, Meerut, to proceed on the demand notice
- against the assets of the Company i.e. fourth respondent, and
not against the petitioner (Ex-Director), provided the petitioner

ic liable otherwise being a personal guarantor.

FHOLE X

Order Date :- 13.4.2023
Manoj
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| A 404 F Ministry Of Ch{@orate Affairs - MCA Services
‘N Ministry Of C i
ry Of Corporate Atfairs
Date : 15-07-2025 4:04:4pm
Company Information
CIN U45202UP1999PTC024555

Company Name

ROC Name
Registration Number
Date of Incorporation

Email Id
Registered Address

Address at which the books of account
are to be maintained

Listed in Stock Exchange(s) (Y/N)
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GODWIN CONSTRUCTION PRIVATE LIMITED
ROC Kanpur

024555

29/06/1999

godwinconstructionpril td@gmail.com

38 CMC, CHIPPI TANK, Chhipi Tank, Meerut, Meerut, Uttar
Pradesh, India, 250002

No

Company limited by shares
Non-government company
Private

ACTIVE Compliant

l

¢d Capital (Rs) 2,00,00,000
Paid up Capital (Rs) 1,95.00 000
Date of last AGM 30/09/2022
Date of Balance Sheet 31/03/2022
Company Status Strike Off
Jurisdiction {
ROC (name and office) ROC Kanpur :
RD (name and Region) RD, Northem Region :

160



